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RegistraUen No.

L AOMIMIS¥KA¥I¥E 1 1 II51IMAL ,
ADDITIOWAL BEWCH,ADDITIOWAL BEWCH,

23-A, Thornhill Road. Allahabad-2 1 1C01

APPLICANT (s ) ....

\

■ Particulars to be examined
■ I -------------------------------------------------—̂

1. Is the appeal competent ?
■■I .

2t (a) Is the application in the prescribed form ?

(b) Is the application in paper book form ?
I

(c) Have six complete sets of the application
I been filed ?
• 1
II

3. (a)'i Is the appeal in time ?

(b) Ilf not, by how many days it is beyond
time ?
■1;

(c) Has sufficient case for not making the 
application in time, been filed ?

Endorsement as to result of Examination *

.

P'Ur-O X-C

V -  . ;

*4. Has the document of authorisation/Vakalat-
nama been filed ?

1
■1

5. Is the application accompanied by B. D /Postal- 
Order for Rs. 50/-

Ij
:ii

6. Has the, certified copy/copies of the order (s)
agamst 
filed ?

which the application is made been

' S M \ 3 > ) 7  -

^ 1? : )
( T o

7. (a) Have 1 the copies of the documents/relied 
upon by the applicant and mentioned in 
the application, been filed ?

(b) Have the documents referred to in (a) 
above duly attested by a Gazetted Officer 
and humberd accordingly ?

'M

x\



Particulars to be Examined

( 2 ) 

Endorsement as to result of Examination

-

(c) Are the documents referred to in (a) 
above neatly typed in double space ?

8. Has the index of documents been filed and 
paging done properly ?

9. Have the chronological details of repres­
entation made and the outcome of such rep­
resentations been indicated in the application ?

10. Is the matter raised in the application pending 
before any Court of law or any other Bench of 
Tribunal ?

11. Are the application/duplicate copy/spare cop­
ies signed ?

12. Are extra co pies of the application with Ann- 
exures filed ?

(a) Identical with the origninal ?

-y (b) Defective ?

(c) Wanting in Annxures

Nos...................... /Pages Nos............. ?

13. Have file size envelopes bearing full add­
resses, of the respondents been filed ?

14. Are the given addresses, the registered 
addresses ?

t
15 Do the names of the parties stated in the 

copies tally with those indicated in the appli­
cation ?

16. Are the translations certified to be true or 
supported by an Affidavit affirming that they 
are true ?

17. Are the facts of the case mentioned in item 
No. 6 of the application ?

(a) Concise ?

(b) Under distinct heads ?

(c) Numbered consectively ?

(d) Typed in double space on ©ne side of the 
paper ?

18. Have the particulars far interim order prayed 
for indicated with reasons ?

19. Whether all the remedies have been exhaused.
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IN. THE CENTRAL ADP1INISTRATIUE TRIBUNAL 

CIRCUIT BENCH.IUCKNOliJ

CRDER SHEET ' ' . ■ '

99/89(L)
REGIST.iMriiiN No .; /  _ pf 198

A£PELLiNT
appT î art;

DEFENDANT
BfspONDENT

Naqendra Singh

VERSUS

Union of India & ors

. r i a l  
' numbo'- 

of order 
and ’date

1 8 /5 /8 9

Rris3f Order, Mentioning Reference 

i f  necossary.

^28/6/89

No sitting . The case is adjourned to 
. 2 8 /6 /8 9  for aataission. . , ,

(sns) .
CM.

Hon.* Mr. Justice K . Nath, V .C ,

Hon* Mr. K .J .  Raman, A .M . ^

Shri K .P . £rivastava, ‘ learned counsel for 

the applicant is piBsent. . . |

Issue notice to respondents to show cause 

why the petition be not admitted, 

in particular the opposite parties may 

indicate whether or not,the applicant was 

treated to posses the status-of tempora[ry 

railway servant.

List this case for admission on 31/7/8S

A.M .

(sns)

V .C .

Hou complied 

with anddate 

of compliance

Yc-

5^ A / '  l«.“V

r

. I ■ ....................................................................^
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— — -------------- ------------ -------------------------- < ^ r> ^ 'c c v ^

S.; VC.9. S-cVvo^V.- , ^  ^
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CIRCiygg SEECH HaCBSm

______________ a % j i ^ ^ L ^ o  l Q

DATE OP DBCXSKffl / 9 Ji }y)-<I .l99.Q.

r\/AA^^'i^^Uv PETITKMffiR

^  Advocato £or ths 
Petitioner <o)

VBRSUB

(J n n .t j^  o j  S f s o t u ! ___  RESPONDEHT
^  J  o /A j^ u

■ S . / k  9̂-U?.____________Advocate for theRespondent (s)

CORAH s

The Hon’ble Mr, /). 4̂.. •

Hon’blo Mr

U  Whether Roportero of local papord «ay be allowefl^ 
to see the Jtidgea«nt ?

2« To b© referred to the Reporter or not 7

3« Whether thoir X̂ ordships wish to see the fair q /  
copy of the Judgement t \

4« l^ether to be circulated to other Benches 7
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CENTR^iL AIX'4I;TI3TRATIVE TRIBUNAL, ALLAHABAD

CIRCUIT b en ch  

LUCKNG’J

Original Application 9 9 /8 9 (L)

Nagendra Singh ...Applicant.

versus

Union of India & ors ...Respondents.

Hon. Mr. D .K . Agravjal, Judl. Member. 
Hon. P .S . Habeeh Mohammad, Adm. Member.

(Hon. P .S . Habeeb Mohammad/ A .M .)

V.? as
Nagendra Singh, who/\vorking as casual labour, 

under Signal Inspector, Northern Railv/ay, Lucknow, has 

filed this Application under section 19 of the Administrative 

Tribunals -'̂ ct, 1985 with the prayer for the issue of the 

directions by the Tribunal to respondent nIo . 2 to take 

him back to duty, as he is a temporary railvjay servant 

and is governed by the service rules and orders of the 

Railways from time to time and has preference ovee

his juniors, who have been engaged later on and he has 

further prayed for directions to the respondents to pay 

him his back vvages from the day he had given _an application 

to the Signal Inspector on. 5 .8 .8 7  for taking him back 

to duties as per his request vide Annexure A-4 .

2. His case is that he was appointed as casual labour

VJireman under the Signal Inspector, Northern Railway,

Alamocxgh on 3 .1 2 .8 4  and worked u'oto 4 . 8 . 8 6 . The total number

k /
of v.’orking days comes to 604 vide the photo-stat

copy of the casual labour card and he had acquired status
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for temporary railway servant and ^̂ âs governed by the 

Railway Servants (Discipline & Appeal) Rules, 1968. He 

was drawing C .P .C . scale in the regular scale of pay.

He had given an applic:.;tion on 4 .8 .8 6  for grant of 

le.-ve without pay from 5 .8 .8 6  to 4 .8 ,8 7 ,  asohe had been 

selected for training in the trade of Electrician under 

the Principal, N^rth^rn Railway System Technical School, 

Lucknow, i/lien he reported for duty after completion 

of the training on 5 .8 .8 7  to respondent Mo.2, he refused 

to take nim on duty. The applicant has met‘the authorities 

for redressal but he has failed to obtain any redress 

fro;T. the dep: rtment so far.

1
i/v'N

3. j?he contention of the respondents, feir the reply,
4 ^

is t hat the petitioner vvas working as a casual i ^ o u r  and 

on coraplei^ion of 180 days continuous ssn/ice as Assistant 

Vv’ireman, he was being paid miniraum pay scale plus Dearness 

Allowances as admissible under the rules, but he did not 

acquire the temporary status. He had not applied for leave 

for the purpose of any training, nor was any appJ.ication 

for leave received in the office and he was never granted 

any leave for attending any training course. He had already 

passed the'course of Electrician from I . T . I .  prior to his 

engagement and it  was on this basis that he was engaged as 

casual labour VJireman.He underwent on similar training 

for one year frcsn 5 .8 *86  to 4 .8 .8 7  in the same trade from 

the System Technical School, Charbagh, Lucknow but this 

later training from August 86 to August 87 had been under­

gone by him without any leave or authorization and he 

had absconded from duty. In the circumstances,
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the department did not consider it  possible to retain

him on the roll. The plea of the department is that

no one h«-r-co undergo any such training ses -bo tak^^leave 

or authorization from the department. Though, the applicant 

claims that he 'was at Jilavjar Magar on the 4th of August, 

1986 to send his application, he vjas really present at 

Lucknow on chut d ate . !j?;heir contention is that

he had not acquired temporary/ status and he :\s absconding 

from duty.

4. During the course of argum>-nts of the case, the 

learned counsel for the applicant drew attention to the 

f-ct that he had really applied for che leave without 

pay for the period f r ^  5 .8 ,8 6  to 4 .3 ,8 7  but since the 

second respondent had failed to take the application, 

the same vjas sent under certificate of posting on 4 . S. 86 

i '  therefore, it  vjas not correct that no such application

was sent by him prior to going for the training, though 

he could not pi'oduce any record to show that the le.:-ve 

applied for had been granted,He re-iterated that under 

the rules, the applicant had become eligible for acquiring 

the temporary status, even though the respondents claiin 

thcit he had not acquired temporary status, butthe legal 

position being that he had acquired temporary status, any 

actijin^O be taken against him under the relevant rules, 

there V7as no justification for failing  to take him to duty 

when he reported in 1987, after his training, which in any 

case was connected with his duties and had further improved 

his efficiency ^sThis engagement under the r aiiways.
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5. After goi’ng through the docijments filed by the

parties and giving our anxious consideration to the points 

advanced by the learned counsel fo r  the parties, we find 

th 't  there is no dispute on the fact that the applicant 

had completed 180 days of continuous ser^/ice under the 

respondents. Mot only 180 days but the work card as

casual labour produced by the applicant shovjs that he

had continuously worked for the period from 3 .12 .84  to 

4 .8 .8 6 ;  a total period of 604 days.

6 . Chapter XXV on casual labour in the Railway

ictablishment Manual (Second Edition) , 1968, published

by \,he Railv'ay 3,-)arci, defifies--the c asual labour and states 

thet the period^ after which they w ill acquire temporary 

status. Rule 2501 states as follovjs i

''(a) Casual labour r-fers to labour vvhose anployment 
is seasonal, intermittent, sporadic or extends over 
short periods. Labour of this kind is  normally 
recruited from the near,-st available source. It  is not 
liable to transfer, and the conditions applic.able to 
permanent a n d  temporary staff do not apoly to such 
labour,

(b) The casual labour on railvjays should be employed 
only in the follov;ing types of cases, namely;

(i) Staff paid from contingencies except those retained 
for more than six months continuously.Such of those 
persons who continue to do the same work for which they 
vjere eng ged or other v;ork of the same^ype for more 
than six  months without a break will be treated a.s 
temporary after the expiry of the six months of 
continuous employment.

(ii )  Labour on projects, irrespective of duration, 
except those transferred, fx'om other temporary or 
permanent employment.

(i i i )  Seasonal labour who are sanctioned for specific 
works of less than six months duration.If such" labour 
is shifted from one work to another of the same type
e .g . relaying and the total continuous period of such 
:^Qrk at any one time is more than six months* duration 
-hey should be treated as temporary after the expiry



of six  months of cjntinuous employment. For the 
purpose of determining the elig ibility  of labour 
to be treated as temporary# the criterion should be 
the period of continuous vrark put in by each 
individual labour on the same type of work and not 
the period put in collectively by any particular 
gang or group of labourers.

the
Note-1. A project- s h o u ld ................. capacity of/railway

2. Once any individual acquires temporary status, after 
fu lfillin g  the conditions indicated in (i) or ( i i i )  
above, he retains that status so long as he is in 
continuous employment on the r ailvjays. In other words, 
even if  he is  transferried by the administration to 
work of a different nattare, he does not lose his 
temporary status.

3. Labour employed against regular vacancies whether
permanent or temporary shall not be anployed on casual 
labour terms. Casual labour should not be employed
for v;ork on construction of wa-^ons and similar other
work of a regular nature.

4. Casual labour should not be deliberately discharged 
vjith a view to causing an artificial break intheir 
.service and thus prevent their attaining the temporary 
status.

5 . The term “ same type of work” shJuld not be too 
rigidly interpreted so as to cause undue suffering to 
casual by v;ay of break in service because of a slight 
change in the type of work in the same unit. The

/ various types of work to be considered as saine type
of work may be grouped as under.'*

7. It is therefore, clear that such casual labour who

have been engaged f or the six  months' period, w ill be

treated as temporary. In this case the applicant had not

only worked for 180 days but he had worked for more than

600 days, fiven if  a formal order had not been issi:e d

treating him as temporary, the rules Entitle him to be

treated as temporary, as the six  months' period has been

completed, and therefore, we have to negative the contention

of the respondents that he had not acquired the temporary

stcitus. ^  per males, i^ule 2511 in the same Establishment

Manual entitled to the rights and privileges admissible

to temporary railway servants as laid  down in Rule XXV

of the Railway Establishm.ent Manual and the rights and
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privilarjes admissible to such labour also grj^»ii©6 

Discipline Sc Appeal Rules/ 1968 .X'herefore, while it was 

open to Ihe responden':.s to take disciplinary action, if  

he went for training without proper authority or without 

the Isave being .sarictioned, it  was not in order^ if  they 

refused to take him on duty when he reported after under­

going the training. Matters like vjhether he had applied 

for leave and other incidental matters, can be gone into 

as per the provisions of R--- ilway Servants (-discipline & 

Appeal)Rules/ 1968, Therefore, a model^^ployer like the

Railways, insteid of treating him as absconding, should

b ,^
hav2 , while ticking action for breach of the rules, .ehooTd 

hive dealt with him Only under the rules. In the circurnsta- 

nces, since hes acquired the temporary status, there is 

no escape from> the fact that he is an enployee of the 

railway who has not been taken back to duty when he 

I reported after the training, hovjsoever, ’ie unauthorised

and without permission, his absence might have been. This

does not mean that breach of discioline should be looked

" had
upon leniently, that is said is that since hQ^ acquired

temporary status under the rules ,it  is  open to the 

respondents to proceed against the applicant under the 

Railway Servants (Discipline ^ Appeal) Rules, 1968. However^ 

since he had applied for leave without pay for one year 

and has not subsequently worked upto date, he is not 

entitled to any back wages for the period t ill  he is taken 

back 30 duty.

8 , ihe respondents are directed accordingly, to take

him bcck on duty and if  they want to proceed against him unde;
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the Railway Servants (Discipline Sc .appeal .)Rules,

1958, they are at liberty to do so. Hov^ever, as 
the previous

men-cionea in/paragraph^ he u ill not be entitled to any 

back vjages. The ordor will be complied vjith within a 

period of one month from the date of receipt of the 

copy of this O ^ e r ,  There will be no order as to costs.

ADXi. l̂EFiBBR. ' JUDL.MEMBER.

Lucknov; dated the April, 1990,



IF C2:l''7rRaL ADMINTS"~^ATTVS TRIBUN^^ M-.Lai^APAD.

CIRCITIT L’:TrKi:'0^f.

©

J%PPLICji.TIOI'T UNCBR SECTION 19 OF THE AI>1TSTRATIVE 
TRIBUNAL ACT l985»

Naqendra sinah Vs Union o f India and others.

INDSI?

Comp11 atipn Ho»l»

Si .I'fet----Description o f  Documents 
relied upon«

1 . Applic ration

2 , vakaiatnaTia,

pace Ho*

1 to 5 

6

w i:: Ibr use in 
tribunal's Office*

Date o f filinq . •

SI'3^'ATURE OF THE JS^FLlCAt̂ ’^

O

Registration No.

Signature 
for Registrar,



o

IN TK'S CSNTRJ^L TRI FJNM, MjLSHABAD
CIRCUIT LUCKNOW.

©

V

APFLICMION TJITDER S3CTI0S 19 OF THE NxST7</:’:'i\?S
TRI3UN?iL‘ S ACT 19Q5,

Nagendra sinah Vs Union o f  India  and others.
A d rn i-n L ir .  TnM nai 

C i r c u i t  H en ch , Luckr>ow

II'^DEX* r'te cf

43«iLi; i). l>y ....."T ^

page No*

Compilg-tion E o .2 .

Sl.l'fei. Bsscriptnon o£ documents 
relied upon*

1 .

2.

3 .

4.

5 .

6 .

Annexure No .?l-1. 7 to 9
Photo-stat CDoy o f  the Sasual 
T^abour card N o .34645 issued 
by Signal inspector,Construction 
Lucknow.

^nnexure T o ; K - 2 »
Pholx)-stet copy of tine aDplication lO*
deted 4 .8 .'1986 for grant o f  
leave»

Ann exure ITo. a.~3 « 11.
Pho’to-stat copy o f  the U .P .C * 
dated 4 .8 .1 9 8 6 .

a n n c x u r e  No.j^-’ 4>

Certificate of Training(Photo-stat) 12^

j^nnexure I'Io . a~5« 13*

Photo-stat copy o f  the application 
dated 5 .8 .1987  for duty*

.ai'inexure No.a-6 « l4 .
Photo-stat copy o f the representation 
dated 2 3 .3 .1 9 8 8 .

R>r use in Tribunal's 
O ffice .

Date o f  filing. 

Registration No.

Sia<!ATUFtE OF THE APPLIC^OT.

Signature 
for Reoistrar*
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CENTRAL AEl'-illiflSTRATIVE TRIBUNAL ALI<AKABAD 

CIRCUIT BENCH LUCKNOW

BETWEEN 

Nagendra Singh

AND

- Applicant

union of India & others - Respondents

a -

DETAILS OF THE M-’PLICATION;

1 , Particulars of the applicant:

i) Name of the applicant- Nagendra Singh

ii) Name of father - Shri Maharaj S in^ .

i i i )  Age of the applicant- About 29 years

iv) Designation and particulars of office ( name 

and station) in which employed or v;as last 

employed before ceasing to be in service-

Casual Wireman,

v) Office address - Signal Inspector/Construction,

Alambagh, N .Railway , Lucknov;.

vi) Address for service of notice: 

village-Ishapur

P .O . - Maicbhabad 

Distt- Lucknov/

2 , p a r t ic u l a r s  of THE RESPONDENT

i) 13H Name of the respondent-i) Union of India through
General Manager, N.Railv/- 
ay, Baroda House#
Nev? Delhi.

x±i) ii)  Signal Inspector

(Construetion)N.Railway# 

Alambagh, Lucknov?.

i i i )  Dy.Chief Signal and 

Telecom Engineer (C ), 

Northern Railx^ay/Charbagh#

LUCl-g'JQW.

3 , PARTICULI>i^S OF 'I’HE ORDER 

AGAINST milCH APPLICATION 

IS MADE;

The application is not being made against any order

contd 2 . .



»■ but a direction to the respondents to take the applicant

on duty.

Subject in brief The applicant x»;as v/orking as 

Casual labour Wirenan imder Signal Inspector (C ),

Northern Railway,Alairibagh,Lucknov7. The applicant gave 

application to the respondent No. 2 on 4 .8 .8 6  to grant 

him leave without pay for a year from 5 .8 .8 6  to 4 .8 .8 7  

as the applicant had to jg® undergo training under 

the Apprentice Act under Principal, N.Railway System 

y  Technical School,Charbagh,Lucknov7. After completion

of training the applicant reported for duty on 5 .8 .8 7  

in the same pay scale . The applicant was drawing CPC, 

scale of pay. The respondent No. 2 and 3 neither 

took the applicant on duty nor any reply to my repres-

*  entation dated 5 .8 .8 7  and 2 3 .8 .8 7  were given . The

applicant is entitled to be taken on duty being a temporary 

Railv/ay servant.

*

4 . Jurisdiction of the tribunal

The applicant declares that the subject matter of 

the order against which he wants redressel is within 

the jurisdiction of the tribunal.

5 . Limitations:

The applicant further declares that the application 

is within the limitations prescribed in section 21 of 

the Administrative Tribunal Act, 1985.

5 .  Facts of the case

- 2 -

The applicant was appointed as casual labour Wireman 

under Signal Inspector/Construction/N.Railv/ay/Alambagh# 

Lucknov; on 3 .1 2 .8 4  and worked upto 4 .8 .8 6 .  The total 

number of working days come to 604 days (photo-stat copy 

of casual labour card is annexed as Annexure No. AtI)
r

contd 3
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2 . That the applicant has acquired the status of

terapotaty Railway servant and is governed under D6AR 

ru le s ,1968. The applicant was drawing CPC scale i . e .  

regular scale of pay. —

3 . That the applicant gave an application on 4 .8 .8 6  

for grantof leave without pay from 5 .8 .8 6  to 4 .8 .8 7  

as the applicant was selected for the training in 

the Trade of Electrician under principal, Northern 

Railway System Technical s c h o o l , Charba^,X,ucXnow. 

(Photo-stat copy of the application is annexed as 

Annexure No, A-2).

4 , When the respondent No. 2 refused to take the 

application the saine was sent under posting certificate 

on 4 .8 .8 6  (photo-stat copy of the under posting 

certificate is annexed as i'oinexure A-3) .

5 , That the applicant under-gone the training 

in the trade of Electrician under the Apprentice Act 

from 5 .8 .8 6  to 4 .8 .8 7 .  A photo-stat copy of the 

certificate issued by the Principal,N .Railway, Systein 

Technical School#Charbagh#Lucknow is annexed as 

Annexure- A-4,

6 , Just after completion of training, the 

applicant reported for duty on 5 .8 .8 7  to the Respondent 

N o ,2 the Signal inspector/construction/N.Railv/ay# 

Alambagh, Lucknow but the respondent No, 2 was silent 

on the issue (photo stat copy of the application is 

annexed as Annexure No. A-5) .

7 , The applicant again after meeting the respondent 

No. 2 several times the applcant gave his representation 

to the Senior Signal & Telecom Engineer/Construction

for taking him on duty but there was no response.



i

- 4 -

(photo-stat copy of the representation is annexed 

as Annexure No. A-6 ) ,

8 * That the respondent No, 2 recruited new faces

as is shown in the representation of the applicant in 

Annexure No, A-6 )

9 ,  The applicant is entitled to be back on duty

being the temporary Railway servant and he has better 

claims over his juniors. Moreover the applicant is 

now better qualified in the field  of electricity.

7 . Details^ of the remedies exhausted

The applicant declares that he availed of all the 

remedies available to him under the relevant service 

rules.

The applicant gave his representation to the 

Senior Signal & Telecom Engineer/Construction /N,Railway, 

Lucknow for taking him duty on 23,8#88 but there 

no response (pleases see Annexure No, A-6 ) ,

8 , Matters not previously filed or pending with any other court

The applicant further declares that he had not 

previously filed any application, writ petition or suit 

regarainsj the matter in respect of which this application 

has been made, before any court of law or any other 

authority' or any other Bench of the Tribunal and nor any 

such application, writ petition or suit is pending before 

any of them,

9 , Reliefs sought

In viex'/ of the facts mentioned in para 6 above, the

V contd
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applicant prays for issue of direction in the nature 

of mancamus to the respondent No. 2 to take the applicant 

on duty because the applicant is a temporary Railway 

servant and is governed by DAR rules and other benefits 

as per orders of Railway Bca rd f roni time to time and 

he has preference over his juniors who have been engaged 

lateron. The applicant has already exhausted the , 

remedies. The Hon'ble Court is prayed further to . 

direct the respondents to Jiay him the back wages from 

^  . the day the applicant gave an application to Signal-

Inspector/Construction/Alambagh,Lucknow on 5 .8 .8 7  for 

taking him on duty as per annexure NO. A-5.

1^ • Interim order if  any prayed f o r ;-
NIL

11 . Particulars o f ‘ postal order in respect of the applicatior 

fee:-

1 . Number of Indian Postal order

2 . Name of the issuing Post office ^ 9  0

3. Date of issue of postal order (s)

4 . Post office at which payable- Head Post office,

Allahabad,

l2 . List of enclosures - six

VERIFICATION

I Nagendra Singh S /0  Sh. Maharaj Singh aged about 28 

years R/O Ishapur, Malihabad,Lucknow do hereby verify 

that the contents of paras 1 to 12 are true to my 

personal knov/ldege and on legal advice and that I am

not suppressed any material fact.

DATE ^ ^  SIGNATURE OF THE AFPLIOAbTT

p l a c e
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NORTHERN RATLWAY; SYSTEM TECHNICAL SCHOOL; CHARBAGH; LUCKN^«

7

> •Ko « _ 2 -
Dated: ^ 7 ,  2- .

PROVISIONAL C£_RTIFICm.

' . M o A  i2 vv̂ t;t (' '■̂Vv v^K.’
It is to certify that Sari . . v ^ ................ .. son oi

vho was registered as Trade Apprentice

c ii ' *
«2 AjC <1 U’c (.Ciivi

rT*• * * 'Q\

in  the Trade of *. with the Regional Direatorato

of Ippronticeship Training, Kanpur under Registration ^

and vho undcr-went his apprenticeship training at this 

EstabiiBhment froia^^.i^ has been

declared passed at the ♦/ • • •♦• •  All India Trade

Teat conducted by the National Council for Vocational Trades ^

„ h f ’ _. A t  . . . . . .  1 .  t o .s . . . .  at .  , > .  » •  • • v * * *  o C ' k’

C n tre  soeurtne m A s  f t , : ;

He has &1bo passed in the sub';:;ct of Social Study *

This Provisional Certificate is issued pending th« awar^ 

of the National Appreaticeshi]5 Cortificate by the National 

Council for Vocational Trades„

SI(;,NATURE OF APPREimCE,

PR IHCXP4 . 
N.Rly^Syatoza TA3ch,Sebr>ol, 

Cnarbagh* Luckno’̂ *

I Prtfiieap̂ '
i»«SVtA rTWTprg?:;

SyjtvrtVv r,choc«i

to  \  j V. •: i-vjrjS 

, Cn..
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Before the Central Administrative Tribunal, 
Lucknow Bench,Lucknow.

0. A. No. 99/89 (L)

w

l7l

Nagendra Singh.

Versus

Union of India and others.

■Petitioner

-Opp-parties/
Applicants.

Application for recall of order dated 
27 .10 .1989  and for taking written 
statement on behalf of opposite 
parties on record._______________________

It is most respectfully submitted as under :

1. That the above mentioned case was last

fixed for 27.10.89 for filing reply/orders but 

due to mistake, the undersigned erroneously noted 

the date to be 27.11.1989 and therefore, could 

not attend the case on 27.10.1989.

2. That the absence of undersigned on 27.10.89

was under mistake and was not deleberate.

3. That on 27.10.89, this Hon’ble Tribunal

was pleased to fix the above mentioned case for 

exparte hearing on 13.12.89 due to non-submission 

of written statement on behalf of answering 

opposite parties, which is ready and is being

filed with this application.
*



/
\

i

4. That the undersigned most respectfully

prays that the order dated 27.10.89 for ex-parte 

hearing of the case be recalled and the delay in 

filing written statement on behalf of answering 

opposite parties be condoned and the same may 

kindly be taken on record.

- P r a y e r -

Wherefore, it is most respectfully prayed 

that the order dated 27.10.89 be recalled and 

the delay in filing written statement on behalf 

of oppfejsite parties be condoned and the written 

statement be ordered to be taken on record.

Lucknow dated ( Siddharth Verma )
12 89 Advocate.

\ Counsel for the opp-parties/
lrJ ' ^ 0  applicants.



Before the Central Administrative Tribunal, 
Lucknow Bench, Lucknow.

0. A. No. 99/89 (L)

Nagendra Singh.

Versus

Union of India and others.

-Petitioner

-Opp-parties

Written Statement on behalf of 
answering opposite parties.

I, son of Sri

UaJX presently working as

Ufcyifcvtin the office of 

most respectfully submit as under

1. That I am presently working as

Office of C U t ^

i P Y ' l o o k i n g  after the above 

mentioned case on behalf of the answering 

opposite parties. I have read and understood 

the contents of the above mentioned petition 

and is duly authorised by the answering opposite 

parties to file this reply on their behalf. I am 

well acquainted with the facts stated hereunder.

2. That the contents of paragraph 1 of the 

petition need no comments from the answering 

opposite parties.
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3. That the contents of paragraph 2 of the 

petition are denied. It is most respectfully 

submitted that the petitioner was working as 

’ Casual labour’ . On completion of 180 days of 

continuous service as Assistant Wireman, the 

petitioner was being paid minimum scale of pay 

plus dearness allowance admissible under lew/rules, 

but he never acquired temporary status.

4 . That the contents of paragraphs 3, 4 and 5 

of the petition are denied. It is most respectiully 

submitted that the petitioner never applied for 

any leave, nor, there is any such application

to that effect in the official records. The 

^  petitioner was thus never granted any leave. It

is further submitted that the petitioner has 

already passed the course of Electrician from 

the Industrial Training Institute, of two years' 

duration vide Certificate fvo, 3233 under roll 

No. L-984 from August, 1978 to July,1980 and on 

this basis, the petitioner was engaged as 

’Casual Assistant Wireman' in this Unit after 

holding necessary selection. Again, the petitioner 

had gone for similar training for one year, i.e. 

from 5.8.86 to 4.8.87 in the same trade i.e . for

Electrician from the System Technical School, 

Chaibagh, Lucknow. All such training was 

received by the petitioner without any leave/ 

authorisation and he absconded from duties for 

years together. Under these circumstances, it is
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not possible to retain any person (including 

petitioner) on casual roll. It is further submitted 

that any person who is engaged in service, is 

required to take permission from the competent 

authority to undergo any professional/Educational 

training, but the petitioner never applied, nor 

was granted any leave/authorisation to undergo 

training of Electrician in the System Technical 

School, Charbagh, Lucknow.

Further, according to the Casual Labour 

Card of the petitioner, he was present on duty 

on 4 .8 .86 at Lucknow from 8.00 a.m,. to 5.00 p.m., 

and it is totally false and baseless that the 

petitioner was at 'Dilawar Nagar' to send the 

application under reference under certificate of 

posting.

5. That the contents of paragraphs 6 and 7

of the petition are denied.

6. That the contents of paragraph 8 are

denied being wrong. It is most respectfully 

submitted that Signal Inspector ’C’ is not 

empowered to recruit any Wireman.

7. That the contents of paragraph 9 of the

petition are denied, as the petitioner never acquir 

-ed status o,f temporary Railway Servant and the 

question of his being senior does not arise as 

he absconded from duties without any intimation/
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authorisation. The claim of the petitioner that 

he is better qualified is also not correct and 

hence, denied.

8. That under the circumstances stated in 

the foregoing paragraphs, the undersigned is 

advised to state that the above mentioned 

petition is liable to be dismissed with costs.

Lucknow, dated,

O - 1^-89 -------

Verification.

^  -X). presently

working as in the office

of Cej>Jl^c^c,w,rO ^e^eby

verify that the contents of paragraph 1 of this 

statement is true from my own knov/ledge and 

those of paragraphs 2 to 7 are based on record 

and are believed to be true. The contents of 

paragraph 8 are based on legal advise and are 

believed to be true.

Lucknov/, dated, 
\3.12.89
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BEFORE CENTRAL ADMItJISTRATIVE TRIBUNALS ALLAHABAD

LUCKI^OW CIRCUIT LUCKXOW.

i|
IF

Registration No.OA ; 99 /89 (L) •

Nagendra Singh VsoUnion of Indid  and others.

j
:i

!)

RRTnTIxDRR AFFIDAVIT OF NAGEl'DRA'SIKGH#APPLICANT.
!)
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■f

2. Annexure No: R-1* j
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Photo-stat copy of Printed'Serial 
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granting of temporary status after 
360 days continuous service to 
Project Casual Labourers. 1

'1

5 to 8

LUCKKOW.
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BEFORE CENTRAL ADMIl^STRATIVE TRIBUNALS ALLAHAI
LUCKNCK CIRCUIT LUCKNOW, r »

Registration No OA 99/S9 (L).

Nagendra Singh Applicant. i

!
versus .j

union o f India  and others* .........  Opposite Parties*|

REJOINDER AFFIDAVIT OF SHRI mGEiSDRA SIMGH^ 

APPLICANT*

I ,  Nagendra Singh, son of Sbri Maharaj Singh 

aged about ^  years, resident of Village Ishapur, 

D istt : Lucknow, most respectfully showeth as under

1, That I have gone through the Paras of the

counter-reply submitted by the Opposite Parties and 

under-stood the contents thereof. I  have carefully 

perused the relevant records related to the case 

and I am thus acquainted with the facts of the case 

deposed below«-

2. That para 1 of the counter-reply n e ^ s  no ,

comments.
I

3* That in reply to para 2 of the counter-reply

the contents o f paragraph 1 of the application are 

reiterated*

4* That in reply to para 3 of the counter-reply

the contents of paragraph 6*2 of the application are ! 

reiterated. I t  is most respectfully sulannitted that the 

^  opposite parties have admitted that the applicant was

paid minimum scale of pay plus Dearness Allowance 

admissible under Rules on completion o f 180 days of

continuous service as Assistant Wireman. The applicant

has already completed 604 days continuous service from

3.12*1984 to 4*8*1986 .As per extant rules - Printed 

____  ______  Contd*..*2o
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Serial No: 9544 issued by the General Manager, 

Northern Railway, Baroda House,Nev; Delhi that 

the Project Casual Labour shall be granted 

tempora ry status after 360 days continuous 

service. In this way the applicant has acquired 

the temporary status and will be governed by 

the D& A Rules like tempora ry employees as per 

para 2511 of Chapter XX7 Indian Railways Establish­

ment Manual. photo-stat copy of p*s*No:9544 is annexec

as Annexure No: R-IV 

5* That in reply to para 4 of the

counter-reply , the contents of the same are

denied. The contents of paragraph 6 *3 ,6 *4  and

•  6 .5 *  of the application are reiterated. I t  is

r further submitt ed that the petitioner applied

for leave and on itu" iJa-m of the same to the

Signal inspector/construction he refused to take

it  and after that the applicant gave the application

to his cousin brother to post the same under ' ..

posting Certificate because the a%>feeEHe'te applicant

has no other alternative. The applicant v;as only

engaged as casual l ^ o u r  as is being -done by .the

Senior Suboxdinates. He v?as not appointed

through selection process. The applicant joined

the training for one year as an apprentice from 5 ,8 ,

1986 to 4 .8 ,8 7  for Electrician Trade from the

System Technical School,Charbagh/Lucknovj to ha>;e

^  some technical and practical knowledae. The

applicant v;^s not absconded from duty for_ years

together. I f  the applicant absconding the

■ t /administration would have taken him up under D& A 

Rules i968 v;hich w as not done because the 

adrfeinistration was at fault in every respect,.

The Railway Administration could have refused the

j C o n t d .. ,3 .
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leave or granted the leave v/ithout pay, but 

shov;ed absconding for no action was initiated 

under D&A Rules imaClHaafflffi nafi mnimriwiThwiiriTrwmiTrf̂ t̂

aammina it  is further submitted that the 

applicant was not abscq.nding and as soon as 

the applicant completed his training hê  gave 

an application for,joining duty on 

5 .8 .8 7  (Annexure No.: a -5 filed with the appli­

cation) and the Certificate o f training is 

filed as Aimexure-  ̂A—4 and the leave application 

is filed as Annexure No.A-?. The applicant 

himself has not posted -t;he application ^n  the 

post office but it  was his^ cousin brother who 

posted the same there. -

-f 6 . That in reply to para 5 of the

6 .7
counter-reply, the contents o f paragraph 6^m d  ^  

of the petition are reiterated, its  contents 

have not been denied with specific reasons.

*7“ That in reply to para 6 of the

counter—reply the respondents have engaged 

fresh cases and the contents of para 0 6.8 pf 

the petition are reiterated.

8* That in reply to para 7 of the

counter-reply , its contents are denied, i t  is 

submitted that the applicant has acquired the 

status of temporary Railway Servant as per extant 

R u l e s ^ ^ d  he is entitled for back-wages with 

because he has notH^een removed 

from service by the Railway Administration 

on the alleged charge o f absconding from the 

duty by the respondentsV

c jy v  9-LTy  ̂ contd............4-.
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9‘, That under the circumstances stated

in the foregoing paragraphs and the contents of 

the application the undersigned is entitled 

for with back-v;ages from the

5*8«1987^^ and the petition may be allowed with 

cost*

LUCKNOW APPLICAOT. '

DATED: ^ ^ J a n u a r y # 90•

Verification•

I/Nagendra Singh, Ex Casual Wireman, 

do hereby verify that the contents of paragraphs 

1 to 9 o f this rejoinder is true to my personal 

knov;ledge,belief and legal §dvice.Nothing 

material has been concealed.

Verified and signed this dsty of

January, 1990 at Lucknov;,

\

LUCKNOr. APPLICANT .

DATED: JiCf January, 1990.
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GM letter  NO. 2 2 O-.E/1 9 O - X I I d a t e d  2 4 . 3 . ^

Casual laboiir

j  1  •  Int roauc t'lon

Supreme Court in their  iudaer'— - in ^
Yddav and others Vs r ’ 7 ,T-" ‘''■7

shaJJ^_Be^a£ante^eiiip55J^^^;^lfe^

,o f  project caiua i  " a - " -  .seniority  l is t s
/Departnientwise corniDined Dlvision-vis

-at n J e

: l ? e r 3 ^ n : 5 3 ^ S “  iffnSoS
.^xscriaanation oetween these tvo - : ;o  ,
grant of various p r iv iie ae s  ^ s - f - ^ o u r  zn 
instructions  , ‘ " —  x^j.c -o p^r extent

c -  i

rv

It is this context -f-K̂
■J a - „  i i i -  -

screening require ta'ps'reviewed^ g -i-iiij true-cions an

engaging Casua^'SDour°and®£a?■ arl^t?n^^“ !o--?J'^=?:t-^'^

f .? l " i n d 1 S r f ' i 5'2 o  r , ' f “ o chapte'r
n CdSuai lipour are not to be +TP3 f-'>-̂

as Railway servants , r^rtHg- ^ , ut -co oe
i:iOour like casual leoour on
scale rate of pay, casual l a b o u r l t ^ r i n f •

ca?egoriefaL^??ea?e1 '^afc^^^^  skilled/unJkl lied
labour who are

isation under orders of "competent au-h-r^t"^'""^ aecasuai- 
against regular vacancies b r c S S S - l ^ ^ "
treated as regular ones and afte^ "^ch ?e^,u J? ! “ ®
they will be entitled tn ^ n  -eyularisation,

retular/temporarf e lp iS e e s^  admissible to

3 . LIVE c a su a l  La BQUK REc^IbTER.s

a a t e d ^ 1 ! 5 a ; i r L " ; o !  l? 9 T S it^e r ? ^  issued vide P ...K 0 .9 1 9 1

- ^ ? S e - r t r i i ? e ^ M f  i

l i v f ^ i S ^ a r i : ^ o u f  r S s ? S  ? ; a ; 1 r J J e f a l ? ,- 5 i  !

oe maintained in the « u l | ^ e r  “ " i t ,  should

l--our Shall £e ?nL^ca?ed! retrenched

e n g a g ^ e n r ir ? h ^ ^ s S !o ? ft v ^ 1 n f? ^  Dispute Act, the re- 
of last go, first in and  f L  t i  5 ® ^ "  principle
will be last come fir<;t r»o retrencl^ent the principle
ions of I n d u s t r i a l  Di-pute^Act ^ ^°'^Plyfng with t h e  provis- 
notices and compeis^tlon et?! * stipulated

O ^ I lJ  — ^
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/ -  n o w

T - n i s  c a s u H l

b y  ° ; 3 = “ “ ° r a b o u r  b y  s r . D I - 0  f o r  t h e i r _ r e s p e c . - ^

f o r  P - O j > = ^ ' - _ - a - — c a t e g o  j i s s  v - i o =  - :T“ 

d i v i s i o n s ,  i ^ e p c : - ' ' ' 7 : : ^ ,  , n r e D ^ r i n c  c o i r . b i n e ^

>-r;ay n o t e  t h a t  t n c y  a r ^ ,  „j- o f *  t h e i r  d i v i s i o n s /  o e p a - ' - ”

l i s t s  f o r  p r o j e c t  l i s t s  i t s e l f  s h . U l  t>e

, e n t - « i s e  " J o i r  r e g i s t e r  f o r  t h e  p r o j e c t

; ' “ " ^ " o i r o n ^ ? S e I r  d i v i s i o n .

3 j , u ^ H o p .  u n i t s  C E / C o n , C i , T E / C o n ^ C K E / C o n ^ ^

s h a i f " s o “ ; . e e p ' v i t h _ t h e .  c o p i e s ^ o j ^ c o ^

- ^ - i o r ^ t v  l i s t :  c ; v - i  i  i e a / s e n - i i - s / i x i i c - - /
4 ,-,nc= c s t s Q o r y  w i s e  r o r  

v f - , r i G ’U S  --L V - O ^ -  c i ' n ^ i v  C O O i S - S
' '  • , f - i ^  t h p i i r  t e c o r ^  d i i — . = ^  s-jxic r ' a s u a i
u n s K i i i e o  f o ^  s u c h  l i s t s  a s  t n e i r

dr- r .rsnc .  T n e v  w i -l I  ^ r e a t  s u < _  _ , ;c;  n o t  h a v i n g

' " o i i t ' i ' i e a i s t i r  f o r  t h e  d i v i s i o n ,  e n g a g e -

i = o o u t  E  - t ,  , = D o u r  o f  i t s  a i v i s i o . . .  -■ .  s r . c T O

p r o j e c t  c a = u o .  . ^ o n e  w i t h  a p p r o v o ^

i r t e n t / r e t r £ n c n i T i e n - - o  - -

o f  r e s p e c t i v e  d i v i s i o n .

>-  4 .  seniority u n its^fo r^^e^u rp o se  o f ^ e n g ^

r e t r e n c n n i e n r  r e d i s t e r ^

^ ^ s u = i  l a t < o u r  

, h e  s e n i o r i t y  « n i t s  o .

ate senior subotom at. .--.foi the purpos^ 
e n o a g e d  o n  o p e n  l i n e  

78 50) .V  . . s u . l  labour , h o w e v e r  earlier the^enio .
u n i t ; ° u s " e r C ;e  senior sc^le o £ fic e r ^ « - „ .^

changed in t«.r,s o , .  su.re^ project casual

r e ^ ir is io f  vL=eaepart.entv,ise^ana^

aepartment category,,ise.  ̂ _ ,t i o n e d  i n .^ r a  3

X..ive casual these seniority units ,

above ate to be a-*-*- '

A5 , . oD6n lin^ rul^s 6xxt>v

" S ;

T h e  s c r e e n i n g  i n  o n  a i y i 3 ^ ^ ° 5 | " e S  U n -

E n g g .  | ! i ° n t  • - d  < o n : : ' \ - i o A i n g  o .

S s u l f  i t S ^ S i » t c t U «  I f  t h ; t - o a t e g o r y  « i l i  = •  

S i S d ^  i n  o r d e r  o f  t h e i r

. o  e l a b a t a t e  « ^ % ^ ° e n l n g  w l W

v , o r k i n g  i n  o p e n  i m -  . ' '
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upo- toiidX'numoer 6r vSriU ng  Says''i 
•3y ecjcn casual labour in c lu d in g  broken 
per extent in s t r u c t io n s .

•c-t-rlier the screeninc or £ll dep-̂  r *.u,_
C av il  Engineexlng  wds oeinc  done v h " k  \

for C i v i l i n s W n e .r i a s  '

. . . I C C  the Bcreening  v-as done w ith  aEKs as ?■ unit -<nd 
Project casual labour was also reouiied to be o-./Je.-e-’

- e-  l s r t ? " “  ever/for civil E n a 5 7 d L .‘ rt :
• ■ e . . .  oiso  t.ie screening  v/ill be done d i v i s i o n a l i s e  ^ i

casual labour w r k i n g  under various s

the e n t ire  n r o ’̂ ect 2 t . t - r v - : I  
tne d i v i s i o n ,  sh^-^ll be co nsidered ' . m  C iv il  Enao'" 
^epnrtrnent, it  h-s further  been decided bv c^i’ef

■:;^3 separately foj i
J C ’ V *  •   ̂ o t  .  I

!

SCREENING Ca-a-MTTKE j
I

T'_ . ^
~:ie screenlna  co'"Fn‘ tt'^f^ oVitiIt ____ ■̂-•4-, '

terms n f  P c: ko \u~" 00 . ^  ^ ± t u t e c L  m  i
or i^.s . r-,‘C . P j 4/  aateo l / . ^ . 8 3 .  Thev s’-'.''.-.'-' i

X "" a -eiuber o£ SC /ST  and one Te-'ber fr.-'- t ’̂ e
‘ co-^raunity and other ~e~ber' and outsider  -f

niinlTUiTi number should  be 3 .  Further the,  ̂  ̂  ̂  ̂ - J: * r U LTIi
in stru ctio n s  c irc u lc te d  frcxr. t i re  t . '

should be strictly foLIo>>ed 7see 
c - 86 78 and 902 4 ) ,   ̂ .w.,-_<-

•̂- ■ ^ 5 3--i:.I ;T OF VACANCT^ 5

ihe Vdcancies snould be aosessed in te^-^ p s  
^ 5_and 8632 dated 1 5 .3 .8 2  and 6 .12 .84^  respectively 

where existing ana anticipated, vacancies for the next

* ^  counted. The regular vacancies
^  existing /sanctioned for maintenance and operation of

t..e new assets on construction/project units should ' 
taken into account. The number of candidates 

should b e -8-5% more than the vacanciesAnDrked out, taken 
into account^unforeseen eventualities.

gLliOIBILITY

The in stru c tio n s  regarding  e l i g i b i l i t y  ox casual 
labour  for  screen ing  h-ve already  been reinterated  from

iiS^derPn^T^* only to mention that for screen­
ing depending upoa the number of . var'.^ncies , c-^rt-in
m in i m ^  number of - vforking days may be stipu lei^d ̂ as on

 ̂  ̂ daate upto which both sets of ^
casu-1 laoour. working on open line and the projects should

Instructions that “for 
sEre ning only those Gasuaf-*'..hours >re. to be considered '.'

7p tr inuous service (P . : .,7482 - d t . ’
l / . l . ' O ,  7P5Q dt . 30 .6 ,81  and 6422 dated 2 / .11 .75 ) .

1 casual labour ivhose name exists on the^
li.-e casurtl ^abour register ana who have the .requisite 
number or ^working days to-their credit shall also be 
considered and they should be informed of the screening 
in a satisfactory manner.

contd 4 , .

/ w  .
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w hile  forcing  p-nel it shonlc oe ensur eo th-r b C , ' re oiven

the r e qu is ite  number ci s-' -'•t'? '-s " ^ r  V: e ir  cnot ■ . jn C ' s e  tneir

their recui-^ite nu-bsr i '' v ii-oj.-;;
fro-- -■ -nest the -yi-'ting 

ooo3 re"ortir. to oltect

a6 2 o-i-ceo "or
r e c n i i t m e n t  t r o n  open  - t r K e r .  • -

t h i s  p u i p o s e  I C O  point  r o s t e r   ̂ or ’■ ... e..

(P. S. !^410) .

, - .-■ . j__/' nn k;-i »-Vi -I r r̂ '-P Ot' ■ OV '1 Oi
c a s u a l  l-DO” r engage^.

G . w .  s h a l l  n o t  b e  c o n s i o e r e u  ,o l  g c i ^

-czcto s - n c t i o n  h-ve c ee r  oor ■

c o n s i d e r e d .

e asur :l  l a b o u r  who h-ve o:.en ie t ie r ic n e o  a n o  ...rt 

1 rr.rr, b e  C o n s i d e r e d  f o r  s c r e e n i n g  ir  t n e y

to  tn<= .-i^oiTiiniSrration v;iL.;iiii i--.= ----  ..
of sc rs s n in ?  ( F .3 J J 0 .  6546) asted 7 . ? . 7 6  ^ r o v i a e a  rney 

r e c u i s i ' c e  nun;i--er Oj. vrorjiing o-iiyc

Casutil  l a b o u r  v;ho h ave  : ;ot  p u t  in  more c n - n ^ i  

in t h e  m a n n e r  in w h ic h - a s  s t i p u l a t e d  i n  F . S . N O .  7 ©4 r= o ^ t e a  

1 8 . 7 . 7 8  may a l s o  b e  c o n o i d e r e d  i f  t h e y  otn=rv;-S=

z o n e  o f  c o n s i d e r a t i o n .

T h o s e  o f  c - s u . l  i-Dour v : -  -f -ttend  _on_the^__^

p . e v i o u s  o c c a s i o n s  in  the  p a s t ,  s b o u i c  n o t  b e  C:--i-j-'=w .

-478  d a t e d  1 4 . 3 .~.4 ,

c s w a l  labour engaged in hot , v « t e r _ .e s t * l l s h m e n |  

establishm ent  o f  | i " i S ' for  sciseAlr^g de p e n a m y  upor-.

( I K  7 3 8 r d S t e d  1 3 . 9  . 7 9 .

LIFE OF PAMEL-S

Panels o f  c a s u a l  l a b o u r  P ^^p re d  ^r^^h e i^^- g ^^^

* a b s o r p t i o n  a f t e r  s c r e e n i n g  rer^’i i r s m e n t s  on open
o e r s o n  on t h e p ^ n e l  i s  .oso.-oed . e g a l a r  3 , ,cb s c r e e n e a

-.3 ^ ;e l l  as on p r o j e c t s  ar: 1 .  o .  ,

o a n e I s  .

-,4- 4--Inn v i t h  b o t h  t h e
r^r,r- '̂n̂ - c o n s u  I t r t  lO-i

T h i s  i s s u e s  .-i t e r  ^ n .  <--

r e c o g n i s e d  u n i o n s .

( s . S . B e l i J  

f o r  G e n e r a l  m a n a g e r  (P>


